
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 25 OF 2026 

IN THE MATIER OF: 

Tejinder Pal Singh 

Versus 

State of Haryana & Ors. 

SR. 
NO. 

PARTICULAR 

INDEX 

DATE 

1. Affidavit of Amit Madholia, on behalf of 13.04.2026 
respondent no. 3 and 4 

2. Copy of approved layout plan of Palam Vihar 
Colony, with alleged site duly marked is 25.05.2006 
enclosed as Annexure R-1 

3. Copy of Directorate order dated 12.02.20219, 12.02.2019 
conveyed vide Endst. No. CC-99-JE 
(SJ)/2019/ 4099-4109 dated 12.02.2019 1s 
enclosed as Annexure R-2 

... Applicant 

. .. Respondent 
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Place: (:n ~ 
Dated 13'0 lf •?O>/:, 

Amit Mac holia 
District Town Pla rmer (Enf.), 

Gurugram on behalf of Respondent no. -l 

Filed Through: 

Rahul Khurana, Advocate
Counsel for Respondent No. 4

9811894060
rkhuranalegal@gmail.com
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 25 OF 2026 

IN THE MATTER OF: 

Tejinder Pal Singh 

State of Haryana & Ors. 

MOST RESPECTFULLY SUBMITTED: 

... Applicant 

Versus 

. .. Respondent 

REPL y BY OF AFFIDAVIT OF AMIT 

MADHOLIA, DISTRICT TOWN PLANNER 

(ENFORCEMENT), GURUGRAM, ON 

BEHALF OF THE RESPONDENT NO. 4 

I, the above named deponent, do hereby solemnly affirm and state as under: 

1. That the present Original Application is under consideration before this Hon'ble 

Tribunal and is listed for hearing on 15.04.2026. 

2. That the contents of the application relate to alleged "beautification work" being carried 

out by an association namely "I am Gurgaon" on the purported green belt situated 

behind E-Block, Palam Vihar, Gurugram. It is submitted that the answering respondent 

has no direct role in the alleged activities. 

3. That Palam Villar is a Residential Plotted Colony comprising 29 nos licenses granted 

over an area measuring 633.2055 acres under Section 3 of the Haryana Development and 

Regulation of Urban Areas Act, 1975. 

4. That the layout plan of the said colony was duly approved by the Director, Town and 

Country Planning, Haryana, Chandigarh at the time of _grant of license, bearing Drawing 

No. DTCP-1057 dated 25.05.2006 (Annexure R-1). 

5. That as per the approved layout plan, the area in question is designated as a green area, 

with the notation of that of "Park" as per the legend of the approved layout plan. 

6. That the said licensed colony has already been taken over by the Municipal Corporation 

Gurugram (MCG) in compliance with Directorate order conveyed vide Endst. No. CC-

99-JE (SJ)/2019/4099-4109 dated 12.02.2019 (Annexure R-2) for the purpose of 

maintenance of roads, open spaces, public parks, and public health services. 

7. That it is submitted that any action with respect to encroachment, if any, over public 

parks, roads, or open spaces falls sttj_u}y ~thin the jurisdiction of Municipal 

Corporation Gurugram (MCG). 
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In view of above submissions, it is submitted that the present application is not 

maintainable against the answering respondent and is liable to be dismissed qua this 

respondent. 

Place: 
a~ H,\ 

Depon nt 
Date: /1- ~., ~--71l, 

VERIFICATION 

Verified that the contents of Para 1 to 07 of the reply affi<!_avit are true and correct to the 

best of 1ny knowledge and based on information derived from official record which are believed 

to be true. No part of it is false and nothing material has been concealed therein. 

Place: 
Date: 
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ANNEXURE-R 1
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